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ORDER (ORAL)
•

In response to the orders of the Tribunal in

paragraph-2 dated 28.8.97, the respondents have

released the gratuity amount on 1 1. 1 1 .97. on the last

date, the learned counsel for the applicant complained

that the respondents have not allowed interest for the

delayed payment -which was allowed by the court as per

paragraph-3 of order ■ dated 28.8,97, The learned

counsel for the respondents submits that there is no

specific direction in regard, to release of interest on

delayed payment of gratuity in that order. Ordinarily
under Pension Rules, pension includes gratuity.
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Although there is no specific direction in the order-
about the direction for payment of interest on the
delayed payment on gratuity, such payment was also
intended to be allowed, it was not -• vt i

'  not allowed

specifioally because reply to the letter dated 13,s,96
Was due from the applicant, which was filed on 6.9.97

-hat he had filed originally the reply sometline
aai lier. T^'ttefore, the respondents have delayed in
.teleasing the gratuity. The learned counsel for the
applioant submits that there has been a delay of
almost ,5 months. Gratuity was due on 31.8.96,

.Ordinarily the gratuity should have been paid at least
Within three months from the date of the retirement.

in View of the above, it Is considered
appropriate that the respondents pay interest SSin on
the delayed payment of gratuity for the period from

to 31. 10. 97.- This payment shall be made within
four wests from the date of the receipt of a copy of
th -j- s opder.
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With this, the application is disposed of.
There shall be no order as to costs.
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(Ki. Muzpi^umar)

Member(A)


